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I have decided, in my own discretion, to allow discussion on this. Each Party will

be given two to three minutes. Senior Party leaders can speak up to three minutes
and others can take two minutes. We will complete it before 1 o clock. We will
start with the Leader of the Opposition.

DISCUSSION ON THE FINAL DRAFT OF THE NATIONAL
REGISTER OF CITIZENS IN ASSAM
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MR. CHAIRMAN: Please, no commentary. ...(Interruptions)...
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SHRIMATI VINLA SATHYANANTH (Tamil Nadu): Sir, I am speaking with
great agony that 40,07, 700 people have lost their identity. Sir, about 80 per cent
of their bureaucracy, employees and all, are from the Assamese community. The
All Assam Students Union had spearheaded this agitation. There 1s the National
Registration of Citizenship, which they have to get. This was started to weed out
the foreigners, who have migrated from Bangladesh due to prosecution. Now, the
Assamese community does not want all these people and they want to weed them
out. But most of them are actually Indians. Those 40,07,700 people are having
sleepless mights. There is one family from Tamil Nadu A girl from Tamil Nadu
has been married to an Assamese boy. She was bom in 1973, But her parents don't
have her birth certificate or anything else. Her husband and her in-laws have got
the legal identity but this girl has nothing. Her name has been removed {rom that

list. She 1s an Indian. .. .(Interruptions)...
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SHRIMATI VIIILA SATHYANANTH: She is an Indian. ...(Inferruptions)... She
1s from Tamil Nadu The Assamese people need not have to show any documents
before 1971 but only the other people have to show the documents before 1971.
So they have to undergo a long process. They have to go before a foreign tribunal.
They have to face that tribunal. It is a long legal process. But, the Assamese people
don't have to show any documents. They can either show bank documents or land

documents, or birth certificate, which this girl does not have. .. .(Interruptions)...
MR. CHAIRMAN: That 1s not the case. ..(Interruplions)...

SHRIMATI VIILA SATHYANANTH: The girl does not have that. Her parents
don’t have anything. She is a Tamilian, she is an Indian. But she has no identity.
Now her name 1s not there. Where will she go? Sir, the Indians should be given
the right. But why are thev neglected? And why are they all losing their identity?
The people are suffering. This is all I wanted to raise on behalf of my party.

MR. CHAIRMAN: Thank you. Let us not take the names of any region, religion

or community because it is unnecessary. Now, Shri Sukhendu Sekhar Ray.

SHRI SUKHENDU SEKHAR RAY (West Bengal): *Thank vyou, Sir. I would
like to speak in Bangla. We can see from the final draft of the National Register for
Citizens, which has been published some days ago, that 40 lakh people have been
rendered country-less with the single stroke of a pen. It has never happened anywhere
in the world in all times. If anyone can show me that 40 lakh people have been
rendered country-less anywhere in the world with just a stroke of the pen at any
time, I shall withdraw my comment. We have seen that it includes common citizens
of India, also referred to by Shrimati Vijila Sathyananth; even the names of defence
personnel, Government officials, the names of former Member of Parliament, and
Deputy Speaker wibe have been struck off. In this way, a large number of people
are being rendered country-less with an intention. Sir, on 31st December, 2017, just
six months ago, as per government records, 2 lakh 40 thousand people were identified
as D-voter, it means doubtful voters, in Assam. I do not know how this number of
2 lakh 40 thousand went up to 40 lakh within just six months. We want to know
from the government what magical thing made the number rise to 40 lakh within
six months. Sir, it has been said that everything is being done as per the orders of
the Hon’ble Supreme Court. It has been said on the part of the government. 1 have
the order of the Supreme Court. I want to quote, with vour permission, a line from
the orders of the Supreme Court dated 5 December, 2018 and I quote. I quote the
order of the Supreme Court dated 5th December, 2017. It says, “Citizens who are

*English translation of the original speech made in Bangla.
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originally residents of the State of Assam, and those who are not, are at par for
inclusion in the NRC.” This is the order of the Supreme Court.

And this Order has been trampled and confusion has been spread among the
public that everything is being done as per the orders of the Supreme Court. This
is totally untrue and the government must withdraw this type of comment. Sir, my
second point is about the citizens — as Shri Ramgopalji just mentioned - that Article
19 of the Constitution, which gives right to every citizen to reside and settle in
any part of the territory of India, is being breached. Sir, not only that, Article 10
and Article 11 of the Constitution in regard to citizenship are also being violated.
And the basis of our Citizenship Act - Jus soli and Jus sanguinis - this principle 1is
also being trampled. Sir, lastly 1 would mention that in the Charters of the United
Nations - the Convention of the United Nations of 1951, and UN Protocol of 1967
and the Resolution adopted by the UN on 12 December, 1996 - to which India is

also a signatory, it has been clearly said:

“Tt reiterates the relationship between safeguarding human rights and preventing
refugee situation; recognises the effective promotion and protection of human

rights and fundamental freedom.”
MR. CHAIRMAN: Please, please...

SHRI SUKHENDU SEKHAR RAY: *Sir, | would like to say in conclusion
that the UN Convention of Human Rights has also been violated and that's why
our leader Mamata Banerjee has called for immediate withdrawal of the NRC. And
Sir, just one minute, we want that this Register — we do not have any objection if
illegal citizens are thrown out — but no legally valid citizen should be struck out
which is being done through this Register We demand that the Human Rights body
of the united nations and no other organisation, should supervise the situation. We
also want the Hon’ble Prime Minister to come to the House and make a statement

here to apprise the country.
MR. CHAIRMAN: I have to go to the next speaker.

SHRI PRASANNA ACHARYA (Odisha): Sir, this is such a sensitive issue that
we must deal with 1t with utmost care, without temptation. Sir, as you know, this
has a very long background, and for decades together, there was an agitation going
on there, particularly, led by the youth and students of Assam. The very people,
who were agitating, they came to power, and they remained in power for ten
years in Assam, but, nothing was initiated in this regard. If I remember correctly,

long back, one hon. Governor wrote to the Central Government and made certain

*English translation of the original speech made in Bangla.
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[Shri Prasanna Acharya]
recommendations. People went to the Supreme Court, and on the directive of the

Supreme Court, the present Government has initiated this.

Sir, T would like to say one thing, with due apology. Number one, none, as
the LoP was very correctly saying, should try to do politics on this issue. Number
two, none of us also should read politics in it. T appeal to all of you, let us not do
politics on it, and what has been done regarding this NRC, let us not try to read
politics in it because, it is a very, very sensitive issue. Third thing I would like to
say 1s this. Let us be very careful. Yes, there have been a number of defects and
irregularities in the process of the registration work. I would urge upon the hon.
Home Minister to give a commitment to this House that all those irregularities and
mistakes would be taken care of, as 1s being demanded by Sukhenduji. It is a very
serious 1ssue. But, Sir, we also have to take care of the national security aspect. Under
the heat of an argument, let us not forget that there 1s an issue of national security
involved n this. I would urge the Govermnment; [ would urge the whole House to
be very careful about this because many national security issues are also mvolved
in it. Humanitarian consideration issue is also there. Sukhenduji was very emotional
on it; he is correct, Sir, because humanitarian issue is also involved in this. T would
urge the Government to be very careful. This is a very sensitive issue. This is an
issue concerning not only Assam but also concerning the whole nation. It concerns,
firstly, the security of the nation; secondly, the humanitarian concern. Thirdly, all
the irregularities, mistakes, or defects that have occurred during the process of this

registration should also be taken care of by the Government.
MR. CHAIRMAN: Thank you It was very constructive.
SHRI RIPUN BORA: Sir, *
MR. CHAIRMAN: It is not going on record, please sit down. ...(Interruptions). ..
SHRI ANAND SHARMA: Sir, he 15 from Assam.
MR. CHAIRMAN: 1 agree. ..(Interruptions)... Now, Shri Y. 3. Chowdary.

SHRI Y. 3. CHOWDARY (Andhra Pradesh): Sir, this is a clear-cut failure on
the part of the NRC. I am sure, they might not have [ollowed the standard operating
procedure. Otherwise, this failure would not have taken place. Particularly, when we
are talking about the technology-era, India 1s supposed to be ahead in technology. 1
don’t know how they have missed on this. Belore telling somebody that he did not

belong to our nation, was there any redressal mechanism adopted? 1 don’t know. What

* Not recorded
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did they want to do? If somebody goes to any country without a proper visa, it is
the airline’s responsibility to bring him back to his country. Here, I don’t understand
NRC’s thinking on what to do with these 40 lakh people and where to send them.
From our country, simply declaring an individual as a refugee really reflects badly
on the part of the Government. One of my suggestions is that this matter can be
referred to a Parlhamentary Committee headed by some hon. Member to redress this
issue properly. Otherwise, this can happen in some other State also. It can happen
across the nation, anywhere. Our country has enough issues — I don’t call them
problems — of caste, colour, creed, community, language and all. This should not

become another burning issue. It can happen in any other State. Thank you.

SHRI T. K. RANGARATJAN (Tamil Nadu): Mr. Chairman, Sir, thank you for
giving me an opportunity to speak on a very mmportant subject. As correctly pointed
out by the Leader of the Opposition, it is a national issue; it is not a State issue. I
urge upon the Government not to go by the NCR report. I have read it. Some two
hundred years back, some south Indians went to Assam and other areas. There is
a history which was correctly pointed out by my ATADMEK friend. So, historically,
people are moving from here and there. Now, people are coming to the south. In
Kerala, you can see Nepalese and people from Odisha. In Tamil Nadu, you can see
a lot of Bengalis and Nepalese working. Tomorrow, anybody can say that one is not
a citizen of India. So, this is a very serious issue. The CPI (Marxist) is concerned
about this. The Government should give a proper answer. Forty lakh families means,
as correctly pointed out, two crore people. How will their minds be? Sir, this House

unanimously said that that report is illegal.
MR. CHAIRMAN: No, no. ...(Interruptions)... That 1s not the way. .. (Intervuptions)...

SHRI T. K. RANGARAJAN: They are all our citizens...(Inferruptions)... This

House did not accept it. ... ({nterruptions)... They are citizens of India. ...(Interruptions)...
MR. CHAIRMAN: That is not the way. ...(Inferruptions)...

SHRI T. K. RANGARATAN: That is my opinion. ..(Interruptions)... This is my

opinion. ...(Interruptions)...

MR. CHAIRMAN: You said, ‘the House”, that 1s why ‘problem’. ...(Interruptions)...

Your opinion is okay. ...(Inferruptions)...
SHRI T. K. RANGARAIAN: This is my opinion. ...(Interruptions)...

MR. CHATRMAN: You have got every right to have your opinion. ...(Inferruptions)...
But, you should not say of the “House’. .. .(Interruptions)...
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SHRI T. K. RANGARAJAN: Let the House reject my opinion. ... (Inferruptions). ..

MR. CHAIRMAN: You please sit down. ...(Inferruptions)... Prol. Manoj Kumar
Tha. ...(Interruptions)... wilui, 214 48 SiIgyl ...(FAGEF). ..
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SHRI MAJEED MEMON (Maharashtra): Thank you, hon. Chairman. Sir, this
1ssue must not be considered as a religious or political issue. This is purely a
human issue and forty lakh people are now to be disfranchised or may be asked
that “vou are no Indian citizens’ on the basis of a certain survey, which is seeking
some kind of authonty from Supreme Court judgement. Now let us understand
what 1s the Supreme Court judgement. As already communicated to this House, the
Constitutional values with regard to the rights of an Indian citizen are that every
Indian citizen has an emphatic, unfettered right to dwell and settle in any State of
the country, any part of the country. Therefore, those who have no evidence with

regard to their settlement or their existence within the State of Assam for the past
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forty-five years cannot be denied the right of citizenship at all. Now, I will only for
the benefit of the House give you what are the conclusions of the Supreme Court
when 1t gave this direction under rules umbrella the hon. Home Minister is trying

to take refuge to. . .(Interruptions)..

MR. CHAIRMAN: Please. ...(Interruptions)... You will lose your time.
...(Interruptions)... That has already been referred to. ..(Interruptions)...

SHRI MAJEED MEMON: Now I would only request the hon. Home Minister,
who is present here, that forty lakh people and, as pointed out earlier by the Leader
of the Opposition, it would multiply much more because every individual has four or
five inmates in the house. So, it would go beyond one crore. Have you ever thought
of these people? They are all human beings, they are all living beings. Where are
they going to go? Some Bharatiya Janata Party people or some leaders made statement
publicly that thev can go back to their original countries. Fifty years onwards, from
1972, if some people have stayed here, this is second generation or probably third
generation now if you want to unsettle such a huge number, we become a laughing
stock for the whole world. Where are they going to go? They cannot be dumped
in Bengal creek. No nation will accept them. Where are they going to live? So,
I wish and T only request humbly to the hon. Home Minister to have a relook at
the whole thing. Your exercise with regard to identifying unauthorised people may
have to be doubly checked. Out of sixteen pieces of evidence, as pointed out by the
Leader of the Opposition, that are required, if anyone of them is enough, it should

be considered and accepted for their existence. Thank you very much.

SHRI DHARMAPURI SRINIVAS (Telangana): Respected Sir, the very fact that
the Upper House 1s worried about the situation that is prevailing in Assam, and
how dangerous it could be, one can understand. In these circumstances, what I feel
is, basically, at least, now, the country should start realising that when the question
of refugees comes up, in the beginning itself, we will have to be careful. Now, 40
lakh people are being identified as refugees and if we try to do anything, that will
boomerang. Instead, once again the population has to be enumerated and properly
checked up. They should be given an opportunity. Our country is so famous because
of unity in diversity. In such a country, having been in the country for more than
30-40 years, such a situation should not have arisen. The Government can reconsider
and re-evaluate it and take appropriate decision so that in the name of Bharat in the
Universe, a country which is so popular as a secular country, a democracy with so
many diversions, people would accept it and the issue is sorted out differently. It

should not be neglected anymore.
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SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, this issue is not confined
to the State of Assam only. Considering this, not only as a serious issue, but also
as a sensitive 1ssue, we are discussing about it. Sir, 40 lakhs 1s not a small number.
Sir, this comprises of people from old age to a child who is going to a school and
where will they go? That is the question before us. When even people left without
homes are to be worried about, we have to imagne the consequences that may
follow when genuine people are deprived of their citizenship. As the LoP said, the
responsibility is more on the Government. I think there is nothing to deliberate upon
this in detail. Taking this as a very serious issue, | urge the Government to resolve

this issue amicably, reasonably at the earliest Thank you. (Ends)
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Chairman, Sir, there is a
legal maxim which says that an innocent should not be punished at any cost and,

in the process of acquiting nnocent, tens and hundreds of real culprits may go

*Not recorded.
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unpunished. This is the legal maxim. My contention is: Real Indian citizens who
have migrated there or whose names have been removed from the National Register
of Citizens should be restored back. They should not be harassed. And, they should
not put to any sort of inconvenience. On the other hand, let us presume that there
are some foreign nationals from Bangladesh or some other country migrated to
Assam. Stll, even though they are not eligible to get citizenship — since they are
staying there for the last 40-50 vears and even if we ask them to go immediately
back to their respective countries, the respective country may not accept to take
back them — under the Citizenship Act or rules under migration, the Government
may consider them of giving, at least, residential status so that they can stay here
peacefully. And, thereafter, their future generations, because they are born here in

India, will be entitled for the Indian citizenship.

SHRI D. RAJA (Tamil Nadu): Sir, the State of Assam has gone through huge
political turmoil. There was a huge political movement which led to the creation
of Assam, and fixed the cut-off vear 1971 to define the citizenship. The NRC is
the result of this process. But, now, the issue has become very sensitive. It has a
potential to impact our relationship with the neighbouring country, Bangladesh. It
has a potential to disrupt harmony among our own States, not only in the North-
East, but also in East India and North India. Keeping this in view, the Government
should handle it very carefully and should see to it that no genuine Indian citizen,

irespective of region, religion, language, 1s omitted from the National Register.

And, how is the Government going to address this issue? The Government should
take the Parliament into confidence. The Government should take the political parties
also into confidence. Everything should be done on the basis of a national consensus
because this is a very sensitive issue and we should keep in mind the sensitivity
which prevails in the State of Assam and also in the rest of the country. This is

my appeal to the Union Government.
MR. CHAIRMAN: Thank vou, Mr. D. Raja. It was a very constructive speech.

Now, shri Biswajit Daimary.
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* Expunged as ordered by the Chair.
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sft wumafa: g1 =, @i L. (@9EE). .. Shri Jose K. Mani. .. (Interruptions)... d
agl ¥ &, 36T N P s, safey d 9 38 S 39H w1 disd 37 ... (FEEH). .
e AR T8 o= & A ...(@EgM)... 3y a1 §19 # .. (@F@EF)... He is an

independent Member. Please ...(Interrupfions)...

SHRI AHAMED HASSAN: *

sft gumafa: s, o 4 osvl A Rere § T8 S L (@EEe)... 3
FYAT 48 SNZY ... (FATH). ..

SHRI JOSE K. MANI (Kerala): Mr. Chairman, Sir, this issue of the NRC 1s not
an issue of Assam as such. It is a national issue, a constitutional issue and also a
human nights issue. I would like to make a three-pomnt observation here. It was learnt
that even names of people who had submitted proper documents were eliminated. So,
it is injustice done to them. Secondly, never ever were the stakeholders consulted,
including the political parties or the neighbouring States. The third part of it 1s that
the Government 1s not clear about one thing; let us say out of the 40 lakhs, 1,000
people do not have proper documents at all; what is the action that would be taken
by the Government? Are they being allowed to migrate to the other States or would
those 40 lakh people be deported to other countries? It would become a global 1ssue
then. .. .(Interruptions)... That is the main issue now. The Government should have

a proper roadmap to address this issue. That is my submission. Thank vou, Sir.

SHRI SWAPAN DASGUPTA (Nominated): Sir, it 1s very sad that it has taken
this crisis to initiate a debate on one of the gravest problems which Assam has
faced, which the North-East has faced. This NRC did not come out of thin air. It
was preceded by a sustained agitation in which hundreds of people lost their lives,
in which there was a huge emotional outpouring in Assam and in other parts of the
North-East. Even now that sentiment still remains. There is a perception, which 1s
not quantified, that there 1s a large foreigner population living in Assam. We can
only deny this at our own peril. Whether it 1s 40 lakhs, whether it is more, whether
it is less, whether the NRC has made mistakes, these are issues that naturally need
to be rectified No Indian citizen can actually be excluded, but the larger issue,
Sir, is that citizenship is different from being on the electoral rolls. And that is a
crucial difference which 1s there, and 1 am very glad that the hon. Chief Minister
of Assam has poimnted out that there can be no deportations, because the question
of deportation would naturally invite international... .. (Inferruptions).. He clarified

the 1ssue. ...(Interruptions)...

*Not recorded
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MR. CHAIRMAN: Please. .. .(Interruptions).. He said it. .. .(Interruptions)...
I will have to take the names. .. .(Inferruptions).. Your Leaders have spoken very

well. ..(Interruptions). .

SHRI SWAPAN DASGUPTA: So, there is no question of deportation. But, Sir,
my only appeal is, let there be a rigorous scrutiny. Let there be a fair scrutiny, but

let us not be m demal that there is a real problem in Assam.
MR. CHAIRMAN: Thank yvou. Shri Amitbhai Shah.
SHRI SUKHENDU SEKHAR RAY: Sir, I have a point of order.
MR. CHAIRMAN: What 1is your point of order?

SHRI SUKHENDU SEKHAR RAY: Sir, Article 51A(c) of the Constitution says,
“Tt shall be the duty of every citizen to uphold and protect the sovereignty, unity and
integrity of India.” Now, one of the hon. Members, while making his submissions,
said * @I OIS §Il It means ...(Interruptions)...

MR. CHAIRMAN: There is no point of order in this, please. ..(Interruptions)...

He was expressing his agony. .. .{Inferruptions)...

SHRI SUKHENDU SEKHAR RAY: No, Sir. This should not form part of the

record. ... (Interruptions)...
SHRI NEERAT SHEKHAR: No, Sir. How can you allow this? .. (Interruptions). ..

SHRI SUKHENDU SEKHAR RAY: Sir, this should not form part of the record.
...(Interruptions)...

oft T wil, o 98 95Ul .. (WM. ... Wi, 96 S5l .. (GEH). .. A9
35 S3Yl ...(AgF)... {50 P Bl @ A4« T2 €, UE S TP 8 ...(FIHH). ..
Go to your seats. ..(Interruptions)... This is not the way. . .(Inferruptions).. You had
your say and then you do this! This means, you come prepared. .. (Interruptions)...
Don't you want the debate to take place? ..(Interruptions).. Don't you want the
debate to take place? . .(Interruptions). Don't you want to hear the other side?
...(Interruptions)... Nothing shall go on record. ...(Inferruptions)... Nothing shall go
on record. .. .(Interruptions)... Go to your seats. ..(Interruptions).. Go to your seats.
...(Interruptions)... The Minister has come to address all the concerns. ...(Interruptions)..
On the point of order raised by Shri Sukhendu Sekhar Ray, 1 am going to answer
that. ...(Interruptions)... 39 91937 SIS0 ... (FGEH)... You can't force the Chair like
this. ...(Interruptions)... 34 AR 39T S1E % 96 S0 ...(F9HH)... S8F 95c

*Expunged as ordered by the Chair.
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[0 @wrafd]
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Nothing will go on record except the point of order. ..(Interruptions)... 1 have gone

through 1t. ..(Interruptions)...
SHRI SUKHENDU SEKHAR RAY: Sir, that part should be expunged.

MR. CHAIRMAN: You have raised a point of order, vou know how the House
functions. The Member, whatever may be the reason or provocation, should not say
that that particular State P Brs alfory, fopedt @ o ST That is not propet. So,
that word has been removed from the record. fH=ft @1 I <31, &= 8% U Uic] @l
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MS. DOLA SEN: Sir, ...(Interruptions)...
MR. CHAIRMAN: I know what to do. 3T 3191 @ HifoTT
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. (). ..



Discussion on the... [31 July, 2018] ..Citizens In Assam 43

oft Qufd: dig wug 9id @l B B b wwd dgl 2l
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. (FFEF)... FAIRT ABIG, U8 el Y &I & iy | g 21 ...(Jagm)...
Al warfy of), | G 40 dRg, 40 dg @1 geiS § w2 8l L. (EEH)...

MR. CHAIRMAN: You had your say. .. .(Interruptions).. Please sit down.
...(Interruptions)... Nothing Will go on record except What the hon. Member is
saying....(Interruptions)...

sft aiffa arfa a7 wITE: § o aredn § b 40 @ra H fhae dvengel gutfed
27 AN fhad! T9MT aed 87 .. (FFEH)... 9T Sudes! gHife:n BT Fam dred
27 ... (FagF)...

sft gumafa: v fove, o e St wivg Reie § ] Sial These slogans

will not go on record. ... (Inferruptions)... Please go to your place. This is not the way.

...(Interruptions).. You had your say but you don’t allow others. It may be unpalatable
to you. ..(Interruptions)... But, every Member has got a right to express his or her
views. ...(Interruptions)... You please go to your seats. ...(Interruptions)... Reply dT&d
o AT AEI? . (Interruptions).. Please everyone go to your seats. ..(Interruptions)...
What 1s being spoken will not go on record. .. .(Interruptions)... Please go back.
..(Interruptions).. Only, God can save the democracy. ..(Inferruptions).. This is
not the way. ..(Interruptions).. This is not the way, you must have patience.
...(Interruptions)... You must be tolerant to other's views. ...(Interruptions)... Please go
to your seats. ...(Interruptions)... All the people in the Well, please go to your seats.
..(Interruptions)... Do you want reply or not? .. .(Interruptions)... Please go to your
seats. ...(Interruptions)... € T 27 . (Interruptions)... What is this? ... (Interruptions)...
Is this democracy? o8 b=l & N7 . (Interruptions)... We are the House of Elders.
We are supposed to show matunity and behave in a dignified manner. ... (Interruptions)...
I appeal to all, please go to your respective seats. ...(/nferruptions)... This 1s Rajya
Sabha, the House of Elders. . .(Imterruptions).. The entire country is watching us.
..(Interruptions)... Don't make it a mockery of democracy. ...(Interruptions).. It is
such a sensitive issue. Some Members have spoken. ...(Interruptions)... Members have

spoken very nicely m a constructive manner. ...(Interruptions)...
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MR. CHAIRMAN: Please go back to your respective seats. .. (Interruptions)...
I adjourn the House to meet at 1.10 pm. T oy &9 e 1= &9 il

The House then adjourned at one minute past one of the clock

The House reassembled at ten minutes past one of the clock
MR. CHAIRMAN in the Chair

WRITTEN ANSWERS TO STARRED QUESTIONS
Low doctor population ratio

*136. SHRTI MAHESH PODDAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

{a) whether the number of doctors per 1000 population is substantially low in
the country as per the standards set by World Health Organisation (WHO), 1if so,
the details thereof;

{(b) whether keeping in view the needs of making doctors available every year
as per the standards set by WHO, the number of medical colleges and the seats

therein are still very less in the country and the details thereof, and

{c) if so, the steps being taken to ensure availability of doctors as per the
standards set by WHO 1in the country and the details thereof

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) Medical Council of India (MCI) informed that there are a
total 10,78,732 allopathic doctors registered with the State Medical Councils/Medical
Council of India as on 31st March, 2018. Assuming 80% availability, it is estimated
that around 8.63 lakh doctors may be actually available for active service. It gives
a doctor-population ratio of 1:1541 as per current population estimate of 1.33 billion
{as per the data of Jansankhya Sthirita Kosh). The details of number of doctors
available State-wise are given in the Statement-I (See below). Besides, there are 7.63
lakh Ayurveda, Unani and Homeopathy (AUH) doctors in the country. Assuming 80%
availability, it is estimated that around 6.10 lakh Ayurveda, Unani and Homeopathy
{AUH) doctors may be actually available for active service and considered together
with allopathic doctors, it gives a doctor population ratio of 1:902 which 1s better
than the WHO prescribed ratio of 1:1000.

T Original notice of the question was received in Hindi.



